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requested that respondents be di rected to re-appoint 

t.he app lcant 1 n the post df part-time Sweeper in the 

stated b:  the appIcant that. he was 
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Recrui tment 	Ru] es agai nst 	the sanctioned 	post. 
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t.here were some sanctioned part-time posts of group 

'0' employees. Most of the part-time employees 
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Court of Delhi in which it -was aileged that there was 

no proper clean] mess inhe sc;hool. Accordingly, in 

terms of the directions of the Hon'hle High Court of 
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employees. in spite of 	that the app] i.anu 	was  

appointed. 	Therefore, the appointment of the 

app] i cant was agai nst the instructm one. The 	learned 

counsel of the respondents stated that some part-time 
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(Annexure A-e). The applicant's case was not-covered 

by this sanction. it was, therefore, urged by the 
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claimed by the applicant were not justified. 	The 

decision as per order dated 3.4.2003 in CA 2940/2002 

in the case of Ram Sunder Yadav was not applicable on 

the facts of this case. 
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Therefore, the reliefs claimed cannot be allowed and 

this OA is dismissed without any order as to costs. 

(R.K. UPADHYAYA) 
ADMINISTRATIVE MEMBER 


